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MR. DEPUTY CHAIRMAN: In iking the
question you cannot make speech.
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MR. DEPUTY CHAIRMAN: 'Work-ig
Journalist' has been defined by lis Act. So
anybody who comes under le definition will
get the benefit. You innot go on arguing in

the question our. It is not a matter for argu-
tent.
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EPORT OF THE COMMITTEE ON
PETITIONS.

SHRI JASPAT ROY KAPOOR Jttar
Pradesh): Sir, | beg to present le Seventh
Report of the Committee 1 Petitions in
respect of the 61 ititions relating to the
States ssrganisation Bill 1956 committed to
The Committee has directed that e copies of
these two groups of ;titions be circulated as
papers to te Bill and the same be sent to Ihe
)int Select Committee ais,o. | pre-nt it.

SSOLUTION REGARDING ENQUIRY
INTO MONOPOLISTIC HOLD OF
FOREIGN ADVERTISING AGENCIES.

MR. DEPUTY CHAIRMAN: Shri-ati Violet
Alva for Mr. Kishen land.

SHRIMATI VIOLET ALVA (Bom-ty): Sir, |
beg to move the follow-g Resolution:
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"This House is of opinion that
Government should take steps to enquire
into the monopolistic hold of foreign
owned and foreign controlled advertising
agencies in India and to ensure that the
advertising of Government sponsored
companies, statutory corporations,
railways and firms which enjoy financial
assistance or protection from Government,
is done through Indian advertising
agencies only."

Sir, it was in the month of December last
year when we were discussing in this House
the Press and Registration Bill that some of
us commented on the nature of advertising
done by agencies in India for the newspapers.
At that time, replying to my comments; the
Minister had said:

"l wish the question of advertisement is
raised some other time and | am prepared
to consider it sympathetically."

He had veritably paid me a compliment
further down when he remarked: "Mrs. Alva
has made great points! regarding advertising
with which | quite sympathise.”

Sir, that long deferred promise, | hope, will
be fulfilled today on the floor of this House.
There is so much to say on advertising and so
little is heard because it is not considered
either an industry or a type of business
activity which draws quickly and sharply the
attention of the people in the public.
However, 1 shall try to go into as many
details ab | can in thirty minutes though it has
taken more than six months to gather data.
Data is not available as we would like to
place it before the House *and even the
meagre data that | shall give may or may not
be exact or exactly the figures may not be
accurate. However, let me begin by thanking
tne  Government and especially the
Information and Broadcasting Ministry which
is alive to the issue of advertising agencies,
foreign and Indian, that exist in the country
today. If all the Ministries could cooperate
with the Information and
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Broadcasting Ministry, perhaps there would
be no place for a Resolution of this sort to be
brought in this House. But since we still live
with  the old hang-over of  the British days,
we have to focus attention on what we feel is
a right grievance made by our Indian
advertisers who feel that they have suffered
all through  the  eight years after
Independence  when we have laid down fresh
policies of not only Indianising but
revolutionising our economics in this
country and built up new trends in business.
This Resolution is brought in that spirit so
that the Government's hands may be
strengthened and that they pursue their
declared and accepted policy a little  more
vigorotisly. Maybe, my Resolution may
ultimately go to the waste  paper basket,
maybe, my Resolution, reluctantly  and
with modifications, may appeal to the hon.
Minister. | don't say that this Reso lution, as
| have drafted, may be tht final choice for the
acceptance of the Minister but I do wish his
co-operation that  we tackle this
subject successfully here today in this House. |
want to bring to  your notice  the terrible
handicaps and the seriousness of.the foreign
competition that we are facing in this country
in  the field of advertising. Then | want to
make a plea in regard to an argument that
the hon. Minister has made in this House
some time ago to say that Indian advertising
agencies  are not up to date nor are they
efficient and when Government hands
over business to them, they come to grief.

From personal  knowledge of the
Indian advertising  agencies | would like to
get an  assurance  from the Minister today
whether he feels that the agencies are

improving or deteriorating, whether the Indian
advertising agencies have been
sufficiently financially backed to make
improvements and if not | want to know why
do they not improve, if he still feels convinced
that they  don't. When our business is
appreciated internationally and when  our
businessmen can deal with any international
problems, why is it thatin this narrow
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field of Indian advertising we stil suffer? Sir,
I want to stress that ir spite of the
Information and Broadcasting Ministry's best
efforts, verj recently, | think a month or two
ago shall I call it a farce,—that may no be
Parliamentary but really it wai nothing less
than that—was enactec when the Indian
Airlines Corporatioi gave its large quota of
advertisemen to a foreign firm after calling
u] about 8 or 10 people to Delhi, makinj
them incur the large expense of abou Rs.
1000 or some thousands, havini five minutes'
chat with each of then and finally giving the
contract ti Walter Thompson. | mean, one
mus now know where to stop these affair; If
this show is to be enacted—this sor of
farce—every year, what are thi Indian
advertisers to do who take th trouble of
coming to put their case And they had an
assurance that al would be treated equally
and finall; such a huge contract goes over to
foreign concern where the profits g out of the
country. These corporation take money from
the Government an they hand it over to the
foreigners | would like to have an
explanatio: on this point. The same thin
happens in the Railway Ministry They do not
entrust Indians wit their publicity. 1 would
like to ki-" whether there is any reorientation
¢ new approach brought to bear on thi
subject in the Secretariat or whethe
Government officers are still sufferin from a
servile mentality that th foreigners alone can
do the job wel Sir, | for one and many others
in thi House take strong objection to th: state
of affairs as it exists now.

Sir, with your permission, | wou! read out
from the speech of th President of the Indian
Merchant Chamber made at the third
quarter] general meeting in November 195;
He says:

"It is rather surprising and n grettable
to note that even aftt eight years of
Independence, in th various spheres of
economic an commercial  services,
foreign ager cies are still in a dominant
positioi In the sphere of publicity and ac
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[Shrimati Violet Alva,J vertisement, the
Indian interests have no effective place. In
fact, as stated by Dr. B. V. Keskar,
Minister for Information and
Broadcasting, of the Government of India,
in the Lok Sabha recently, the hold of
foreign advertisers in this country is very
strong. Advertising agencies have an
important role to play in the matter of
publicising efforts afmed at the economic
regeneration of the country both in the
private and public sectors. With the ex-
pansion of the public sector and the
setting up of numerous Government-
owned and Government-aided enterprises
and concerns, Government have, naturally
to engage the services of advertising,
agencies for publicising the products of
such enterprises and concerns on an in-
creasing scale".

Sir, | hope the House will kindly bear
with me a little more, if | read a few more
lines:

"Government are, therefore, in a
position to give direct encouragement to
the Indian agencies operating in the
Advertising Sphere by entrusting the
work of advertisement and publicising the
products of Government-owned and
Government-aided undertaking's to the
advertising agencies owned and managed
by the nationals of the country. Once the
principle is accepted that it is the duty of
Government and all others concerned to
encourage Indian agencies, there should
not be any difficulty in securing for the
indigenous undertakings in the various
spheres of economic activity their rightful
place in the country's economy."

Sir, there have been protests by the
Merchants' Chamber.  They  seem to ie
alive to the  issue, but still we ind that
th"se very merchants do not ntrust their
work to Indian advert- |sing agencies. It
is they who own jie Government-aided
enterprises and | irporations and
companies.  They j

Advertising Agencies

own the concerns and it Ls they who do not
do their duty. All the same, it is pleasing to
note that they have voiced a protest.

Sir, | do not think | shall have the time to
go through the very many points tliat | have to
make. But | shall just run through the points
in a very short way.

Sir, out of the 30 advertising agencies in the
country which do business of over Rs. 5
crores, 72 per cent, of it is accounted for by
some five foreign agencies. That is to say, 72
per cent, of this business of Rs. 5 crores goes
to these five foreign agencies. What does it
definitely show? It shows that the
Indian

"icies are not getting their due share.

Then a word about the Press Commission's
Report. When we come to the Press
Commission's Report, we have to discuss very
thoroughly how pressure tactics operate in this
country, on the editorial policy of papers. Two
marked things can be observed. Whenever
there is controversy on Vanaspati, it does not
get its fair place in the press. Of late we have
noticed the same thing about our soap industry
also. If this is not pressure tactics, what is it?
Why is it that our papers do not publish the
information given to them?

I will read out from the Royal
Commission's Report what they have said
about advertising:

‘The editor of the Daily Express in
England denied that the paper refrained
from attacking advertisers. Ha said: 'we are
constantly opposing monopolies; cartels
and combines in trade and we have, in the
course of my career attacked Boots, the
cash chemists, Wool-worths' the chain
stores and Lever Brothers'."

May | know which paper here writes about
the Lever Brothers or makes impartial
criticisms?

"We also criticised the Cooperative
Society very vigorously
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and the general manager added, 'we have
carried on very violent campaigns
against the banks and against the Bank
of England"."

Sir, this is a pointer to show how .free is
our advertising, and what is the freedom of
expression tint we claim at every turn? This
is the state eof affairs which we find our
Indian advertising agencies are in, and we
want something to be done by Government
by the Minister here, and by the other
Ministries that are not hen represented just
now on the Treasury Benches. Our Minister
for Information and Broadcasting has always
been helping us, he has always be,en just to
us and he has always encouraged and said
that publicity should be done through Indian
agencies. He must now take his colleagues
also into his confidence.

Next, Sir, 1 come to some figures
:and since time is running out | will
-only give an indication...................

SHRI V. K. DHAGE (Hyderabad): You
have another twenty minutes.

SHRIMATI VIOLET ALVA: | know, but
I have matter for more than twenty
minutes.

Here | want to state some figures which
though they may not be very accurate, |
don't think they are very far wrong either.
The total turnover of advertising agencies is
about Rs. 5 crores and some five foreign
agencies among them get a business .of Rs.
3,70,00,000 per year and the Indian
agencies among them get oniy just Rs.
1,43,00,000. I shall just name these foreign
advertising agencies. 'They are:

J. Walter Thompson, D. J. Keymer,
Grants' Advertising, L. A. Stro-nach,
Lintas, which is house agency of Uni
Lever Empire.

On a total they do a business of Rs.
3 770 crores. As against this business
done by five foreign agencies......................

DiwaN CHAMAN LALL (Punjab): I do
not want to interrupt  the hon.
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Member. But may | ask if she is not aware
that in Stronach, the shares are almost all
Indian? And is she not also aware that
Keymeres of Calcutta is almost all staffed by
Indians?

SHRIMATI  VIOLET ALVA: i am
referring to ..............

Diwan CHAMAN LALL: | wisn she had

not mentioned the names, because it
becomes invidious.
SHRIMATI VIOLET ALVA: i.am

referring to D. J. Keymer which  nas closed

down in Calcutta.

Then there are house agencies, the
Advertising and Sales Promotion, Lintas,
Shilpi, Veena Ltd., P. N. Joshi & Co., Madras
Advertising Co. These get 22'9 per cent, of
the total development in the country.

Then, there are many industries which get
loans from the Government, they get
protection from the Government and their
names are available in the papers that we get,
in the Indian Finance Corporation Reports and
in other papers too.

The Bengal Potteries Ltd., get a loan from
Government and the advertising is done by
Walter Thompson. The Standard Batteries,
Tatanagar Foundries, Aluminium
Corporation,  Kassels Ltd., Matchwell
Electricals, Mysore Kirloskar, etc., are all
companies which get loan from the Gov-
ernment and yet all these firms spend a sum
of from three lakhs of rupees to the lowest
figure of 50,000 rupees on advertising. Tata
Chemicals, Calcutta Chemicals, Radio and
Electrical Manufacturers, Tata lron and Steel
Company, Indian Aluminium, Burmah Shell,
Standard Vacuum etc. are also companies
which give business worth from 25 lakhs of
rupees the highest to Rs. 75,000 which is the
lowest. These are all concerns which are aided
by Government. In my Resolution, | have said
that Government concerns and statutory
corporations or companies that get assistance
from the Government should be encouraged
to do their publicity more and more through
Indian channels. 1 would
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[Shrimati Violet Alva.] like the Minister to
bear in mind this fact and to help the  growth
of the Indian advertising agencies.

I come now to Keymer about which Mr.
Chaman Lall spoke just now and | said that it
had closed down in Calcutta. | would like to
know whether a foreign advertising agency in
Calcutta closed down because of losses or
because it could not adjust itself to
Indianisation. I am told that this concern has
thrown out about 140 employees and | have
just heard from someone that these 140
employees have started a new concern. Who
has helped them? Is it the old parent body with
a new name or is it a new organisation or is it a
co-operative organisation?

I now want to focus my attention on a few of
the Government agencies that do their
advertising through foreign firms. They are, the
Indian Airlines Corporation, the Air-India
International, the Central and Western Rail-
ways, the State Bank of India, the Aluminium
Corporation, Hindustan Aircraft Ltd., Indian
Telephone Industries, etc. There are a few more
but for want of time | would not like to go into
them. | want to know whether there is any set
policy or whether we just allow these bodies to
do as they please. Are they so independent as
to do advertising through whichever channels
they decide to have? | think the Indian Airlines
Corporation does business to the extent of five
lakhs—I may be wrong—and the Air-India
International does business to the extent of
about seven lalchs of rupees. | am not able to
give the figures about the Central and Western
Railways but the State Bank of India does
business to the tune of about one lakh of
rupees. So goes on the list. The point is that
when Government helps them to run certain
industry or business, is it not the duty of the
Government to see that they do their publicity
through Indian channels? The argument that

the Indian advertising agencies are not
efficient, that the ~ Government  comes to
grief, is
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there, but | want to know whetiier that has
been revised and whether these categories
of firms keep in touch, with the Indian -
advertising agencies. from time to time with
a view to seeing that.more and more publicity
is done through Indian firms. | would like
to know whether It is a  wise policy to
entrust publicity to the tune-of 72 per cent of
the total advertising, in this country to foreign
companies. Along with advertising, they run
a market research  department and | want
to know whether this country-has not come
to a position when she should be independent
of foreigners, so far as the work of market
research is concerned. This should be-OuR;
and ours alone and should not goto them. One
house agency alone-does business to the
tune of ninety lakhs of rupees per annum and
the second agency, an Indian  firm,,
alongside the first agency does not. do
beyond eighteen  lakhs. I would like
Government to analyse tnese ngures to be
in a position to assure us that, a re-orientation
of policy would result in greater and greater
business oeing given to Indian companies that
are controlled by Indian nationals.

In the Resolution, | have said that'
Government should take steps to enquire into
the monopolistic-hold of foreign owned and
foreign controlled” advertising agencies in
India. It may be that for reasons of the various
trade agreements and other policies enun-
ciated by the Government, it may feel
reluctant or difficult to carry on an enquiry. In
any case, there was some sort of an enquiry
made at the time-of the Press Commission.
The Press. Commission itself has laid down
very clearly what the policy should be. My
Resolution, in its second part which is the
operative part, wants that the-Government
should ensure that advertising by Government
sponsored com-
panies, statutory corporations, railways; and
firms which enjoy financial assistance or
protection should be done-through Indian
channels only. On this-point, Sir, I would like
to have a clari-
fication from the hon. Minister as to*
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why it has not been done so far. I raised this
question  recently, last month—it is known
to all—but even | then a recent contract went
back to the same foreign company. | would
like to know why we thought of calling so many
advertisers. Could we in five minutes
convince the authorities on the efficiency of
an Indian concern? | do not think five minutes
or one hour is enough to ascertain the  state
of affairs. | also want to know as to why | we
are so reluctant to put confidence in  our own
agencies. This lack of 1 confidence in
our own nationals, in agencies controlled

[4 MAY

and owned by our own nationals, is
deplorable. It is indeed deplorable  that
after  eight years of freedom the President of

the Merchants' Chamber should come out with
such comments that the Government is not
doing enough to put on a par with  other
business, the Indianisation that is going on in
other industries, the  advertising  agency
business.

touch on one more
The foreign advertising agencies have
been strongly entrenched in the coun
try. I would like to know whether
they have made any effort to train up
any personnel as yet. They may have

I want to point.

done in a single case or two but, by
and large, they have not undertaken
the training of personnel. The per
sonnel in the advertising line in India

is very meagre and he who joins has
to learn at his own cost. | have here
a copy of the memorandum that was
submitted to the Government of India.
I do not think I shall have time to go
through it here but on page 2, it is said,
"If proof be needed of the over-whelm
ing position of the foreign agency in
India, one need only refer to the
monumental  Press Commission's
Report. The overwhelming foreign business
interests and  advertising exert an
unmistakable influence on the Indian press".
I have already mentioned the other thing
about the five foreign firms and so | shall
not dilate on that. When this is the position,
how do you expect your press to be free
from pressure tactics when there is proof
here that the foreign
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agencies that operate in India  hold you to

ransom? They do hold you to ransom for the
simple reason that they have gone on for eight
years after Independence, without a
voice of protest. Whatever has been done
has been done chiefly by this one Ministry. But
I appeal to the Railway Ministry and | appeal to
the Commerce and Industry Ministry and
Ministries  of: Transport and Communications
why we should not now change our outlook,
why we should not see and bring about in our
secretariat a change  or outlook. Good  or
bad we have to entrust our work to Indians,
to the agencies that are controlled and  are
owned by Indians, and | hope that the . hon.
Minister for Information ana Broadcasting,
will convey this to the various Ministries,
especially to the-Railways, and to the
Ministries that have something to do with
communications and transport and to the Com-
merce and Industry and other Ministries that
they also change the outlooK and give more and

more backing to-the Indian advertising
agencies only.

Thank you.

MR. DEPUTY CHAIRMAN:  Reso-
lution moved:

"This House is of opinion that

Government should take steps to enquire
into the monopolistic hold of foreign
owned and foreign controlled advertising
agencies in India and to ensure that the
advertising of Government sponsored
companies, statutory corporations
railways, and firms which enjoy financial
assistance or protection from Government,
is done through Indian advertising
agencies only."

SHRI Mp. UMAIR SHAH SAHEB
(Bihar): I would like to express myself on
this Resolution, Sir. | have sent you a chit to
this effect.

MR. DEPUTY CHAIRMAN: Some time
later.

SHRI BHUPESH GUPTA (West Bengal):
Mr. Deputy Chairman, Sir, |
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[Shri Bhupesh Gupta.] rise in support of this
motion and at the very outset | would like to
make it clear that | do not have any brief
whatsoever for any advertising concern but. if
I were to make a choice between Indian and
non-Indian, naturally | would prefer Indian to
non-Indian especially when I know it for a fact
and everybody knows it for a fact that in the
field of advertisements it is the foreign inter-
ests that dominate today and undoubtedly if
they do it is the hang of the old days which we
want to overcome and eliminate. Therefore, at
the very outset | would emphasise the im-
portance and urgency of eliminating these
foreign interests from this field of our activity
in our land. At the same time | would try to
make out here that it is also possible, it is also
necessary to ensure that Indian monopoly
interests do not take their place, that is to say, |
would not be interested in replacing the
foreigners by the Indian monopolists. Here
again | would like to have a great measure of
control on the development of monopolistic
tendencies even in the Indian advertising
houses. How that is to be done is a different
matter. | think you can take to the path of co-
operative organisations and institutions as had
been done in the case of D. J. Keymer's branch
in Calcutta. To that | shall come later.

Then names have been mentioned of the
most important and leading advertising
concerns in the country and, as you know,
Walter Thompson and Keymer top the list and
there are also others of very great stature and
they are also foreign-owned and foreign-
controlled.

When the hon. mover of this Resolution
was speaking on the subject | think Diwan
Chaman Lal] made an interruption to say that
some of these concerns had been under Indian
share holding and all that. | do not know as to
how the shares are changing hands, but they
do seem to change hands. We know that. We
are not interested at the moment in that kind
of thing.  All that we are interested
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in at the moment is to bring out the point that
these are foreign-owned concerns. Some of
them may be of cour.se passing some of their
shares to some Indian nationals. That does not
detract from the fact that these are foreign-
owned concerns. Now these have to be
eliminated from this field of business.

Now in the last year on the 5th of
December in reply to a question it was
admitted by the hon. Minister that the amount
of business given to three foreign advertising
agencies, namely, Walter Thompson, Grant
Advertising and D. J. Keymer & Co. by the
Directorate of Advertising and Visual Pub-
licity on behalf of all the Ministries of the
Government of India, excepting the Ministry
of Railways, was Rs. 2,30,026 in 1953-54 and
Rs. 2,44,122 in 1954-55 as against Rs.
3,95,513 and Rs. 3,98,064 in 1953-54 and
1954-55 respectively given to six Indian
agencies. It is clear from the statements made
by the hon. Minister that these foreign
concerns do enjoy certain privileges as far as
the  Government  advertisements  are
concerned.

Then in the Press Commission's Report it is
pointed out on page 90—I am reading this
portion—

"At present the advertising agencies
account for a substantial portion of the
advertisement volume of the newspapers
and periodicals. There were 109 agencies in
operation in 1-951 which were conducting
business. Their total turnover was about Rs.
3’5 crores of which Rs. 2"78 crores were
advertisements placed with newspapers and
periodical*, the balance of Rs. 72 lakhs
being spent on publicity through other
media. The advertising agencies are mainly
(about 75 per cent.) situated in metropolitan
towns. Fully half of the total turnover of
advertisements placed by agencies with the
newspapers and periodicals is accounted for
by 5 big agencies. Out of these, four are
owned by foreign interests and the fifth,
though now owned by Indian



1273 Enquiry into
Monopolistic hold

nationals has some foreign associations."

This is wnat was stated in the Press
Commission's Report although it relates to an
earlier date, that is to say, 1951. | do not think
the situation has very much improved sines.
There are other facts. We find that 60 per cent,
of the total advertising appropriations spent in
this country go to foreign concerns. As against
this phenomenal figure spent on three principal
foreign advertising agencies, only 40 per cent
are spent on over 109 Indian adverting
agencies, that is to say, taking the picture as a
whole it is the foreign interests that continue to
dominate the scene. It is another aspect of the
matter, but what is most surprising .in this
matter is that the Government is backing the
foreign advertising institutions and concerns
and | do not see as to how it should not have
been po-yble for the Government to back up
the Indian institutions and the Indian
advertising houses in order to carry out
Government advertisement assignments. We
are told that Indian institutions are not
efficient, but that is something which we are
being told day in and day out. I think, Sir,
given due encouragement and assistance and
help Indian institutions would rise equal to the
task and fulfil the function admirably well.
That has been shown in other fields and | do
not see that this particular field is going to be
an exception to our common experience in this
matter.

Now it appears that the nationalised
industries, instead of making use of Indian
concerns, give preference to foreign concerns
and there, again, | find that about Rs. 18 lakhs
worth of advertisements go to foreign
concerns from the nationalised industries. |
think it is very unfair. We have our
nationalised industries in the State sector; they
function directly under the Government and it
should be possible for the Government to so
direct these concerns that their adve tise-ments
are given to Indian nationals and to Indian
institutions. | do not rsee why it should not be
possible for
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the Government to prevail upon the

managements of these industries, of these
business undertakings in the State sector to
remedy the situation.

Then we find that certain private industries
which are supported by the Government either
by way ol' financial loans and so on also give
their advertisements to foreign concerns and
that way Rs. 33 lakhs worth of advertisements
are given to foreign concerns. Now, one might
say tliat these are private concerns, not under
the con-* trol_ of the Government and it
would not be fair on the part of the Gov-
ernment to dictate terms to them. | think since
the Government is backing up these
industries, the Government can tender advice
to them saying that the advertisements ishould
go to Indian concerns. If that attitude is taken
by the Government, | am sure, most of these
firms will accept the advice of the
Government and will act accordingly.

Then we have a number of foreign
manufacturers in this country with whom the
Government enter into various forms
of'agreement and contract. They also give
their advertisements to foreign concerns.
Over a crore of rupees worth of business is
given to the foreign concerns.

That is how we find in the field of
advertising these foreign institutions and
foreign business houses are dominating today.
A great tribute has been paid to the hon.
Minister and he was listening, | think, with
great enthusiasm to the tributes that were
showered from the back benches to the
Treasury benches. Now, | would also be very
happy to pay tributes to the hon. Minister if
he would really indicate that he had certainly
made a change in the situation. As far as we
know, nothing much has been changed,
although | am not at all saying that things are
just as bad as they used to be some five years
ago. Maybe, certain small changes have been
made. In fact in reply to question he said last
December that gradually changes were being
made. | woulc be interested in knowing the
pace oi
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[Shri Bhupesh Gupta.] progress. The
Ministry of Information and Broadcasting
should tell us a3 to what has been the rate of
progress in the field of patronising the Indian
concerns and how that is being done. Our fear
is that some consolation advertisements are
being given to certain Indian firms whereas
the British and foreign concerns are being
pampered as before. That is our fear. Maybe,
some crumbs are being thrown hern and there
but that does not affect the situation very
much in favour of the Indian interests in this
particular field. We would like to have more
facts on this subject.

Sir, | think this matter should not be viewed
merely from th* point of view of business.
Public policy is also involved in it. Foreign
concerns would be conducting their business
in a manner not very helpful to national
interests, For instance, these people will not
draw upon our literary and artistic heritage in
preparing their advertisements. On the con-
trary, they would be doing something which
would not- be" in accord with our national
interests and that is something which is very
common. We come across such grotesque
advertisements given by foreign concerns and
they are published. We see sometimes in
newspapers and posters in the railway stalls
certain types of advertisements which if |
were in power | would ban by law. These
foreign concerns are pastmasters in indulging
in such type of atrocious and unhealthy
advertisements in the interests of their
business. And that is something which has to
be put a stop to. The Indian advertising con-
cerns would be more amenable to using this
for promoting Indian art and culture. | do not
know how far it is possible to promote Indian
art and culture through this medium of ad-
vertisements, but if anything in that direction
were possible, it is the Indian concerns who
might be relied upon for doing so; not the
foreign concerns.

(Time bell rings.)

How much time is allowed, Sir?
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MRr. DEPUTY CHAIRMAN: Fifteen

minutes.

SHRI BHUPESH GUPTA: Sir, some of the
advertisements are really bad and they should
be, as | said, banned. Therefore | would like
here to impress upon the hon. Minister that
this whole question should be gone into with a
view to (1) eliminating the foreign interests in
this particular field and (2) preventing the
growth of Indian monopoly in the realm of
advertisement and promoting cooperative and
other institutions w”jre j monopoly does not
grow. As far as | we are concerned, we know
that so long as capitalism remains it will be
necessary for them to have these
advertisements because competition will be
there; but since we have to-put up with this
system, let this institution pass' into Indian
hands and let the foreign elements be
eliminated? from the field lock, stock and
barrel.

SHRI H. P. SAKSENA (Uttar Pradesh): |
find myself this morning on the horns of a
dilemma. There is a clash and conflict
between the head and the heart. The heart
goes out in sympathy with and in support of
the mover of the Resolution who championed
the cause of the Indian advertising agencies in
her excellent exposition in a very admirable
manner. On the other hand, my head refuses
to fall in line with complete tabooing of
foreign advertising agencies the efficiency of
which over our own advertising agencies is a
thing which cannot be doubted. Rigid
nationalism, Sir, | beg to give a humble
warning, is a double-edged weapon. Rigid
nationalism, let us not think, is only beneficial
and profitable; sometimes it proves very
detrimental and harmful too. So with this
reminder before our eyes we should proceed
on the question ef patronising the Indian
advertising agencies at a slower pace. The
mover of the Resolution as well as her sup-
porters admitted that things were improving
and that much more advertisements were now
being put through Indian advertising agencies
than they used to be put through befort.
So*
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hasten slowly. For my part, | m firmly of the
opinion that the two /pes of advertising
agencies will have D live side by side at least
for some ime, at least till the time when the
ndian advertising agencies come up o the

same level and the same stan-lard  of
efficiency  that the foreign dvertising
agencies have attained and cquired by
their long use of fficient and
better financial >osition. The hon.
the  mover of he Resolution complained

that there vas a lack of confidence in our own
idvertising agencies and that is per-laps the
reason why all advertisements—not only
28 per cent according ;o0 her  figures—are
not being  put through by the  Indian
agencies. | shall be very sorry if this belief
was correct. I dp not say that her appre-
hension is absolutely unfounded but | am
inclined to state that it looks to me to be
exaggerated.

12 NOON.

Now, there is another additional advantage
which we in our zeal for Indianisation are
losing sight of. That additional advantage is
for the benefit of the country as a whole, for
the benefit of our traders our merchants, our
Government even, in that these advertisements
put through foreign agencies secure and cover
a larger and bigger circle of readers of adver-
tisements. And, therefore, they are financially,
too, of benefit to us and that factor of
advertising should not be lost sight of. With a
little personal experience of this advertising
business | know that an advertiser's mind
works in the same manner and in the same
fashion as that of a Bania. A Bania would
invest his money in a branch of trade which
brings him :more money, the investment of
which is secure and the returns on which are
going to be quick. Now, all these «factors an
advertiser—be it a Government or be it a
private individual— has to bear in mind and
all these factors work together when their
advertisements are concerned. So, while |
would very much  appreciate the
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hon. Minister for information and
Broadcasting sending a directive, to begin
with, to the nationalised industries and even to
the different Ministries and to all Government
departments and establishments that as far as
possible the advertisements should be placed
with Indian advertising agencies, as |
submitted earlier, the thing should not be
exclusive; it should not be a taboo. With these
words, | give my partial support to the
Resolution and hope that the process of
expediting the use of Indian and indigenous
advertising agencies will be made greater and
greater than it is now.

SHRI B. C. GHOSE (West Bengal): This
Resolution as | find it has two parts. The first
part relates to an enquiry into the
monopolistic hold of foreign owned and
foreign controlled advertising agencies in
India. And the second part is in regard to the
desirability of Government taking advantage
of Indian advertising firms ;n relation to its
advertisement of nationalised concerns,
railways, and sn forth. In so far as the first
part is concerned, | do not think that that is
neeessary and | do not think that we have any
need to enquire into the working of foreign
owned and foreign controlled advertising
agency firms. So long as it is the policy of
Government to permit foreigners to operate in
this country—whether we like it or not and so
long as it cannot be stated that they are
functioning in an anti-national way—I do not
think that if there is a private sector they
should be subject to frequent enquiries. So
that, in so far as this part of the Resolution is
concerned, | am afraid, | cannot accord it my
support. But in so far as the second part of the
Resolution is concerned, there is absolutely no
conflict between my head and heart in giving
my full support to that part of the Resolution.
It is difficult for me to adduce arguments in
support of this very desirable proposition, as |
do not know what arguments could be
advanced against it. | should have liked very
much Dr. Keskar to speak first if he
were
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[Shri B. C. Ghose.J opposed to it, because |
think that any reasonable person should support
it. But the likely objections may be these and |
am trying to analyse tnem. First, it might be
stated that it might mean discrimination. But |
do not think that argument holds water because
there is no question of discrimination involved.
Government have sone out in different fields of
activity in assisting and furthering Indian
participation, progressive Indianisation of
Services and so forth. Even in the tea industry, |
believe, the Government is trying to break the
monopoly of foreign tea broking firms by
supporting the rise of Indian firms in the tea
broking business which is a very specialised
and a kind of mono-, polistic business. So, | do
not think that Dr. Keskar would advance that
argument at all because that is—if | might say
So—a preposterous argument.

The second argumsnt may be that we have
not firms of sufficient quality and standard.
Now, let us first examine whether that
proposition is true. | submit that that
proposition is not quite true, although in reply
to a question by the mover of the Resolution,
the hon. Minister for Information and
Broadcasting did say that they sometimes find
themselves in difficulties when they had
entrusted advertising business to Indian firms.
Now. I do not know if you are aware that one
of the most important advertisements that
appear in papers is that of the Tea Board and
that advertisement is, | think, by an Indian
agency. | do not think that anybody here
would contend that the art quality attained by
the firm which is entrusted with this
advertisement work is in any way inferior to
the work done by any of the foreign agencies,
because every one of us has seen the
advertisements of tea. And as for myself | can
say that | am perfectly satisfied with the
quality of work done by that firm. Now, if
that is so, then it cannot be contended that
there are no Indian firms of adequate standard
and quality. The question
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then may be asked that there are not.

sufficient numbers of such Indian
firms. And if there are not sufficient
numbers then all the advertisements'

could not probably be entrusted to-
them to be properly handled. On thau
I have not, I am afraid, sufficient in
formation. Probably the hon. Minis
ter knows better as to how many-
Indian firms there are who can com
pare favourably or who are probably
better t?> ign advertising firms...

But to the extent that there are, there-can be no
argument that so far as Government
advertising work is concerned, it should be
entrusted to such, firms. | understand that
these Indian* r.dvertising agency firms had
met. Government and they were given certain
assurances. And | find that the Ministry of
Production had subsequent to the meeting
issued directives; to all corporations under its
control to maka use of Indian advertising
agencies. | should have thought that that
directive would have been based on an
appreciation cf the work that could be
performed by the Indian advertising agency
firms. But the surprising part of it is that, even
thereafter, many public undertakings® like
NEPA Mills and the new nationa-l Insurance
Corporations have entrusted their work to
foreign, agencies. This certainly is surprising.
I had said just now that a question might be
asked as to whether there were sufficient firms
of the requisite standard available to handle all
the work. If there are not, | believe that there is
a duty cast upon Government to create
conditions so that an adequate number of firms

of the requisite-standard may come up.
Everybody is-aware that advertising is a
specialised’ job. Then there should be

provision-for the training of personnel. | find
in the memorandum which the Indian
Advertising Agency firms submitted to the
Government that they had also made certain
proposals in this regard. | should very much
like to know if Government has taken any
action in this regard because it is desirable that
Indian personnel should be trained to equip
themselves for  this  highly
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specialised work. But, so tar as tne Resolution
is concerned, | do not think that so eminent a
person as the hon. Minister would in any way
object to the second portion of the Resolution
and it is really a little shameful that, while we
have firms of adequate standard and quality,
Government business should be going out to
foreign agency firms. This is not sectionalism.
It is certainly the duty of the Government to
assist their own nationals, particularly when
they are of the requisite quality. Even if the
quality were a little inferior, | think it would :
have been the duty of the Government to
assist them so that they might be encouraged
to improve.

As | said, | do not have anything
more to say except that | give my
wholehearted support to the second
part of the Resolution.'

DR. ANUP SINGH (Punjab): Mr. Deputy
Chairman, Sir, | am in agreement with the
substance and the spirit of the main
Resolution. | would like to make just one or
two suggestions as a sort of modification.

In the second part of the Resolution,
notice the words "is done through j Indian
advertising agencies only." I am in
agreement  with those who have
suggested that we should fully encourage all
our national agencies. All possible steps
should be taken to encourage them.  But |
am inclined to think that some of our own
agen- ! cies are not at par with the foreign
agencies.  But that certainly does not reflect
any  incompetence or  warrant any
generalization  that our  people are
incompetent.

SHRI B. C. GHOSE: May | interrupt, Sir?
Is he of the opinion that there j is no Indian
firm of equal standard?

DR. ANUP SINGH: No. | am in favour of
deleting the word ‘only". ' | would say that
every step j should be taken to encourage our
own nationals and as far as possible, other
things being equal, it will have to be judged in
terms of each and
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every issue as it comes. Wnerevei the
standard and all other considerations are
equal, the Indian should be preferred. But
having given the foreign agencies the freedom
to function in our country and having agreed
that we are not going to discriminate-against
any one isimply because he happens to be a
foreigner, | think that the word ‘'only' is too
drastic. That should be deleted and some
more-proper term—Ilike 'so far as possible'—
should be preferred.

That is the only thing that | would' like to
add; for the rest, | am in-

siae! arfast fmmy (I 939) -
AT AFET, Hraq, 7 srwAr
geal IV vE g weE F afw
wRaA Fow & faw agt safeaT g€ g
37T 9% WET TS A9 #5009
o oAl FREET & w7 fGEnr § e
FRTH AIFTT F WY AT FTAT ANAAE
frar &1 7z 3w & forg @9 f gwTa
F7 arg & fp 2o %7 o1 33 vEEEiElaw
wifoar 7 saq 7 o fa3elr vawE
FT I Y UTATIETUST FT ¢ HT <8
F @4t w1y faqr s s, fagen 4
T4 ATTEAAT AT HH T T A AT
Zr 2 a3z A1 & & A TwE Wg
g wa AT A AE E R g AR T
faarr s9faat grergiaz 0% ¥ BWTY
zo 71 fa=re afser o #o & shEoy
T g T § AT TR TS vAT g
BoT 2 f& e arT e of g
T, TF FIEAT A TH%T AT THAE,
Fq% H1 T, FE0 AT faHT FHOA 7
g A1 A FFWRIL ZT 0F A FgAT
& fa SfT, 7% w1 %1 &, ug fa2e &1aT
2 ag fageir gar & s 7 s
AT fF oAt gy sA% faawr & @@
gut & fw faarg fazsh 99 & 52
w0, e & &4 g W @
BT a1 #FAT, W7 uE I WALl
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FT & TET AT T WY Y war &
7 #z% § fF w1 fadan sy famrsy,
1§ faqmr ararr fzamm 39
A7g, 4,37, (1197 wgrzizfan oy faai
HIA WA ®7 F FF A qwaT
TgaT &N § TAR WIBIT, OFMME
g7 FAAT TGT FfE5T %)

A4, A1AZ41 qATaEy 7 94 fazsiv
TR A WTAT Z4 A7 O7ATT ATATL
¥ wwim wE fear ¥ faEEr
I a9 e s ¥ oamed
t Aq Al fA%el A AW A
7 az 3T & 7AW 5 AT W9
ceazig ARl B ST ®TAT A ErAT ¥
FAFC A0 T oArw fF3RE W 9gd
g9fan 3 aary (F3ar nsaiefam
#1fqar FaET qF F | IEE T
weazisfon wafaat a0 & gt Wy
JA T F AT RATAT BT AT
GFT FT HT WIS TARCTAT FT 0
UF AR { AZT AT F A FT 7T
g1 e 51 97 w1 AAE 79 A
FiOAZA GTAAT T3, FATL XA 1 AT
WAt wzr 1 HAq. 7 (Hadr G
F10Aa1 . 7 w4 A 7@ FA[ AT
A & d4 A gEW UF QAT 39T
A1 AT fF o7 Wi g7 ugazEgn v
uF uF fzeqq fAzay F30997 7 FrAT
70, waar aro fafan f@aar sqfaai
F1 AT 7A( A7 A A7E T FoEI 9947
FAMAT 7915 F (799 qgifza. 95
AT AT qTIAE vgaEiEfnr & i
A, 7 I6 AT { w40 fa7 agl =50
OV, FAT AL AL A1 UL | g FTOT
& f gre sqnifea 7, gatt et
AW W A I@AT HTAATET AFY €
faraat 5 39 o feg o, o 5o
FE TF AT A7 AG F AR
TEHIE AT ZTER W, 9T AT AAET
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FT gravaFar 4i, 47 fafzaw ggua A 90,
qiq a&r agr wafaat &1 fqamT 9T
¥ Tl AT FT gz F7 UF UL-
FzisTFr Fqs22 aar faar #w 41
q INFE0 A 43A F7 IGIFET A®
usgEigaAza W7 fegqma  ofeafad
#7 fagr) affFq o, o7 &7 1
faaa & w7 gt £7 am # i faad
o TAIFz § vzazfEEdEs w7 qfEm
giar & Iusr gg faam avmEe qoEw
o &1 wegzigfaa #afaat & fix F
=17 fazan uzaziia swfaa) & 4=
§ Frear # giAitE A Arodm Fafaqi
w1 feer qter agrn A qF G @
w7 3w srar qfa | fgem aar
farar , &few fo7 off 7z v gramg 3
& zm & w=7 foaAr 3 safagr
Z, faasr amy wafy zaray afza 7 fom,
AR ATAT A7 97 7 f7gr F7T 1)
ZHTET T ATET % WART A AT
fawra 9z wadr vz aziehan 37 fagay
FOfAaT 1 T4 73 4F 47 247 # {7947
f @z wg% ¥ woT A1 2, A1 A4 TEF-
ST &, H OHTAr WANTAT FEn
gn &, a7 waa 7 A¢l wiar | @ fFar
r fazsit &ar w1 A Arfao, TET
ant F7 #1 % Aifan. w1 @I Ay
I313 TE WIT AT AT 097 A FAIFT
3I2iA [d mriar w0 & fam, oF a0
a1 97 AZ "TAT  UFITEAAT AT
Frtaams A aF fway

AHA, AT 72 A9 F@ A4l § w
fazer wifan & wwifas & Wi
Fafqar o TEATEART 1 AR FIEAL
% 7 g ugfmazagi g, s fmme
FrE A TE WY g AT TG 2o
# A7 THAT ATEAF W AN ATRAT
£ fr 7o faely waazifom w3faai 1,
fom#t fa gt adr ardts giai & o
T A= & farg F o ad &,
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aga whifedz F o\l wgr w1 ¥
IAF |1 wfere AAA &, ¥ W
T TS W £ AW T,
FHATY F &7 fomar of A g,
o W § | W 48 ¢ i o1 fere
WA W ofosw weE dEr s
g 3w #arE #1 am yec fadfeat wt
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T FY FEAT 24T § AT TAF gATL
TEG ATHT FT FAAE A e
2 o 399 79 ST FTEH FeT AT
FfAET F1 FEEE Ad) fFar) 9
ZFA ZAT AT IAFT ATZH IHT T TFTT
worga aamar e fored fader sf
F qFIfae ¥ 7 =L g1 9%, 97 ar 37
73T e I ATA AT | FT AT
g fFam)  saar uEEimeHEd
+ff g T A7 fav fw st afas
feaf &1 avmA @ AT qEES A
@E g1 7% | gafan, AN, 59 aears
F Ty gu fr fadefr soft & o
Foaar wwfAw @A ogET 8, W7 e
g 7 wem @, gATE W avEr
sttt & fewmr § @t ag T
wrefear da1 g & & o sl &
wFTfae § 4 ST 29y nEaziEir safaat
& 7 frgdY g€ & st g a2= e =fay
aZ ANEAT FATLY FHSA F AT TH-
fau w7 fa=a &1 g# faam &=
7T |

g, & ag ara A7 FaAr =
g & wwm wrdm osaekiaw
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qifex afew o€ o wart wE §
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9T 9fF 78t 9 gy aw o §
gy & off oF FOAT FT A F
T ¥ wfeam  ugaefefer  afew
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g gu @i & awmar @) 3@ s
gz afrm av aard 7 § A
h @ ¥ fedr ofafa & fady
TE A gaafa gy wEmET AS
%1 afeF a99 7 = A UEA A
T oA FArE ¥ | T owwr &
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wifas & fF § woer A umaek-
TIAE FT FH T FAT AT X GrE |
affr Tavt ufefaase S 9 9%
dr gy g 7 fElT wwe @
nEgAefyaRz  Ta w04 w1 A faa
oY T AT AT g AT AT T OET
AT At I FH T 9 qE 9GT aFAT
gt fa =8 g=r wifed, a7 A e
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weft foF wra o oy 2 fe 7 e
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# AT I 49 ag & ugad-
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g @Y \Arg g ot s g i
T awg o faEer sl swvdat &
T g1 ATH IS gU WY wAHTT
&7 F § 9 gt ofr A wdY
VAT i q AT AT FT UZAZEARE
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SHRI' S. MAHANTY (Orissa): Mr. Deputy
Chairman, | am thankful to the hon. the mover
of this resolution for having spotlighted the
attention of this House on a very important
aspect of the newspaper industry. So far as the
spirit of the Resolution is concerned, | feel
there can toe no two opinions about it. We all
feel, and feel very strongly, that in the context
of the progressive Indianisation of our
commercial ~ concerns,  -these  foreign
advertising agencies ought to have closed their
shops much earlier. But there are one or two
other factors which we should not also lose
sight of. Oftentimes, the cry for progressive
Indianisation has served as a premium on
inefficiency. | do not suggest thereby that
Indian talents, Indian commercial talents, are
not up to the task of organising the advertising
agency business in this country on a par with
the foreign concerns. But | will cite here a very
small example. You know that a very well-
known travelling agency has closed its concern
in Calcutta. 1 am not going to name that
concern, but it is a matter of common
knowledge that that travelling agency was very
efficient, was very prompt, in booking seats
not alone on the railways, but on the airways
and in ships also. Now, after that concern has
closed down, —and we thank the concern for
its good sense—the travelling public have
been undergoing infinite difficulty in getting
their passages booked, may be in a ship or may
be in an aeroplane. So, while 1 am second to
none in the desire that there should be
progressive Indianisation so far as the sector of
advertising agencies is concerned, we should
not be carried far away in our patriotic fervour
and we must also see that our concerns come
up to a tolerable standard. In this particular
case, | completely disagree with the views

£ RAJYA. SABHA]

of Foreign 1288-

Advertisina Aaencies

that have been expressed that Government have
got anything to do to-bring these concerns up
to a proper level. Here is a matter which cannot
be done through spoon-feeding. That is a very
important matter which we should not lose
sight of. But then this monopolistic hold of the
foreign .advertising houses is not a cause; it is
only an effect. What has contributed to it has
also got to be analysed. The Press Commission
had conducted a sort of survey in respect of 34
advertising agencies. The volumes of
advertisements in the different sectors which
were noticed by the Press Commission were
a& follows: General consumer advertising was
to the extent of 17" 1 million. Specialised
advertising was to the extent of 42 million.
Government and institutional advertisements
were to the extent of I'l million. If we care to
analyse these figures, we will find that
specialised advertising and the general
consumer advertising are mostly in the hands
of the foreign firms. Specialised advertising
means mainly mechanical and industrial
advertising. It is a matter of common
knowledge that this sector, not alone in its
advertising but in the production of it, is
mainly controlled by foreign concerns. There-
fore, naturally those concerns always place
their advertising budgets in the hands of these
foreign agencies. In regard to general consumer
advertising—advertising of goods, luxury
goods, cosmetics, medicines and so ori and so
forth which come under this category—it is a
pity that even in this sector, we are not
producing these consumer goods in this
country by purely Indian firms, what to talk of
advertising those products through Indian
advertisers. Who can ever believe that in this
country the Indian talent is not good enough to
produce even match boxes, so that there should
be a WIMCO? We have our Godrej and we
have our organised talent in the. sector of the
soap industry; yet, we must have Lever
Brothers. Therefore, nobody should get away
with the impression that only in the
advertising  sector
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the foreign concerns are getting the major
slice. Advertising means only the advertising
of products. Unfortunately, the production of
such goods is all in the hands of foreign-
controlled firms. Nonetheless, it is not my
intention to say that these foreign advertising
concerns should carry on the business which
they have been carrying on so far. If the
Government has got anything to do in the
matter, my only request is that the Government
should make no edelay in discharging their
duty, which is already belated. There is also
another aspect concerning this advertisement
policy to which I would like to invite the
attention of the hon. Minister. Sir, | am not so
much against monopoly but | am against the
demoralising effect of a monopoly. If there is
advertisement monopoly, | don't bother very
much about it but | am concerned if that
monopoly exerts a kind of demoralising effect
on the integrity of journalists. In this context |
will submit that the Government also operate
as a kind of monopolist in the sector of giving
advertisements. If you look at the Press
Commission's Report, you will find that in
some of the -smaller States the newspapers
depend a good bit on the Government for
getting advertisements. The Press Commission
has reported that in Assam two papers
completely depend on the Government for the
advertisement revenue to the extent of 27 per
cent and 26 per cent respectively. Two dailies
in Hyderabad depend on the Government for
their advertisement revenue to the extent of 17
per cent and 18 per cent respectively. In
Bombay two dailies depend on Government
for 20 per cent of their advertisement revenue.
In Punjab, two dailies depend for 29 per cent
and 15 per cent respectively. In Bombay, the
Press Commission points out that a paper, with
a negligible circulation, receives substantial
advertisements from the Government. In West
Bengal a newly started paper now' gets one-
fourth of the entire advertisement of the
Government of the
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State concerned. In this sector, here is a
monopoly which we should not lose sight of.
Here the effect of this monopoly is
demoralising and is degrading. In this
particular matter | do not think that the
Government of India have got anything to do
nor | am going to press it before the hon.
Minister, except to appeal to the sense of
morality of the powers that be in the States
concerned. Then there is another aspect. The
Press Commission also invited attention of the
Government to the discrimination not only
between foreign firms and Indian firms but
between English papers and language papers. |
will presently give you the figures for the year
1951 for which | have got ready figures with
me. The advertising agencies patronised
English papers to the extent of Rs. 1-82 crores
whereas the language papers get only 09
crores of rupees. But the fact has to be
remembered that the English daily papers
enjoy only one-fourth of the total circulation of
the newspaper in this country. Therefore here
is a matter which is beset with a number of
complex problems. It is not merely a question
between the foreign advertising agency and the
Indian advertising, agency. It is not merely a
question of monopolistic hold. Here is a
question of an over-all advertisement policy
and | feel personally that | don't know why the
Government is so chary of bringing into
existence the Press Council about which the
hon. Minister Was so hopeful. When that Press
Council comes into existence, | believe that it
will examine this question and will give such
directives for being followed by all the parties
concerned. In the meantime with all the
emphasis at my command, | will urge upon the
hon. Minister to see that the Indian advertising
agencies get not only due-share but they get a
major share in the field of advertising. | will
close with two suggestions. One is, the Second
Five Year Plan will provide for the expending
activities of production, as a result of which
there' will be more necessity for adver-
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Govem-ment of India in the Ministry of In-
formation and Broadcasting does noi set up a
small unit for advertisement. It" is a well known
fact that these advertising agencies get—which
varies from paper to paper and organisation to
organisation—a commission from 25 to 40 per
cent. If during a particular year the total
runover from advertising agencies could be to
the extent of Rs. 4 or 5 crores, | think the
Government can earn about a crore if they set
up a small unit in the Ministry of Information
and Broadcasting. Moreover | don't believe that
advertising requires a great deal of expert
knowledge. | had something to do with
advertising and | know how these advertising
agencies function. Bluck-making, designing
and then giving appropriate captions— these
are matters which require not very specialised
or expert knowledge.. The only trouble is that
these foreign concerns have gained an inertia in
the market. Therefore when a firm or when a
client goes to entrust his particular job of
advertising, he goes to such concerns which
have already gathered inertia in the market and
therefore these Indian firms which are coming
up, don't get the patronage that they deserve. It
is a very simple matter. | personally feel that
there is no need to bring a Resolution. The
Government with a sense of urgency, could
have effected all that the Resolution seeks to
achieve. With these words, | support this
Resolution so far as it relates to giving more
patronage to the Indian advertising agencies.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): Sir, | rise to give
my warm support to the Resolution which has
been so ably moved, with an array of statistics
and cogent arguments by my sister the hon.
Shrimati Violet Alva. | am very happy to note
that there is a consensus of agreement from all
Members who have spoken on the Resolution
in support of the Resolution. The principle that
is implied, namely, that as a Welfare State
we
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should sponsor and support and nourish and
cherish our own Indian advertising agencies
goes without saying. Our agencies might be
infants. | am surprised at the statement made
that our indigenous advertising agencies, when
the Government gives over advertisements to
them, they are not properly carrying them out
and it comes to grief. Which child, when it
was born, showed hyper-efficiency
straightaway? Our agencies are in the state of
infancy. We have not been a nation of shop-
keepers nor a nation of traders on the high
seas. We have been the upholders of art and
culture. Today we have entered into the
industrial sphere' and we are competing with
other nations with great competence and wish
to make our own stand in the world and as
such, our indigenous advertising agencies that
are trying to do their best for advertisement,
need the State (support and even bounties
should be given to them to go ahead with the
efforts which they are making in the right
direction. The economic side of it I am not
here to stress. One of my sisters had said that
our agencies should not be spoken against as
being inefficient, for after all the employees in
many foreign advertising agencies were
Indians. That is true, but on principle we
should encourage the development of our own
indigenous Indian advertising firms.

| am sorry that an hon. Member who spoke
just before my getting up to support this
Resolution said that he did not believe that
advertisement needed expert knowledge. It is
on that and that alone that I rose to speak. The
art, the science and above all the psychology
of advertisements, these constitute a tre-
mendous asset to any country, and to any
agency that has taken up the work of
advertising. | had been abroad—not that our
country does not specialise in that way—but
the whole approach in these countries is to the
educative side, to study and appeal to the
psychology of the masses, how to make them
understand, how to attract the people, how to
make them look at some posters



1293 Enquiry into
Monopolistic hold

or some advertisement so that they may be
drawn to it, in spite of themselves. You enter a
shop in the western countries like 'Sel and
Ridges' or 'Liberty' in London with the
intention of spending not a penny, but you
come out of it with your purse almost empty,
you buy a lot, because the whole paraphernalia,
the whole approach is psychological, and
educative propaganda. Not only on the art side
but also on the science side of it, every effort is
made to draw the customer and, in spite of
himself, he is drawn and he spends and thus
they achieve the purpose of advertising, which
is to ' get a large number of customers. It is not
just paper advertisement | am referring to.
When you go to Piccadilly Circus in London
for example, you find in large electric
illuminated multicoloured letters in
continuously moving chain to tell you "Eat
more fruits and keep fit", "An apple a day
keeps the doctor away", "Buy British goods".
For everything there is advertisement. "It pays
to advertise"—they have learnt this art. | will
not say anything more than submit that in every
place | visited there was this psychological
approach to advertising and that, | feel, is at the
root of the success of these advertising
agencies. There is beauty, there is art and there
is scientific accuracy and that is the way these
people make their mark in every field they
enter.

Apart from that, Sir, though it may not be
in the Resolution proper, it is | think, implied
in it and now that there has been so much dis-
cussion on the subject, may | ask, "Why not
the State undertake a scheme for training for
this kind of work? Why not they start 'a school
for advertisement' for training people where
the people could be properly trained?" One
hon. Member referred to it slightly. We should
have a school for training the personnel for
advertising work so that the work might be
done properly. This is very essential and | am
sure when it is established 'ind our people are
properly trained In the technique of
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advertising, there will be no question of
indigenous Indian agencies not being able to
hold their own against foreign or other
competitors in the field. Thank you, Sir, for
giving me this opportunity to offer my
remarks on this vital subject.

THE MINISTER FOrR INFORMATION AND
BROADCASTING (Da. B. V. KESKAR) : Mr.
Deputy Chairman, I have carefully listened to
the debate and also to the introductory
remarks of the mover of the Resolution. |
would first of all, like to. try to stick to the
Resolution and not digress either into the
question of advertisements in general or with
regard to the details of Government's
advertisement policy with regard to all the
Ministries. That will lead us into a debate
which will probably not be completely in
accord with the object of the Resolution itself.

Sir, there are two parts to this Resolution.
Firstly, the Resolution wants an enquiry. As
far as that part is concerned, | am of the same
opinion as my hon. friend Mr. Ghose that this
appears not at all necessary. Recently, the
Press Commission held a very exhaustive
enquiry into this subject. As hon. Members
will find from the Report of the Pre.'s Com-
mission itself, the Commiss”™n had the benefit
of a very detailed memorandum submitted by
the advertising agencies and their associations.
They had also before them other facts and
figures relating to advertisements and in their
Report they have summed up the situation in
an admirable way. This will be found in
Daragraphs 248, 252, 253 and 262 of the
Commission's  conclusions. There is no
mystery about either the facts or the statistics
of advertisements and | do not think any
useful purpose will be served by trying to
have another enquiry in regard to this matter.
Therefore, | feel that as far as this part of the
Resolution is concerned, it is entirely
unnecessary. In fact, if the hon. Member who
moved the Resolution wanted some informa-
tion about the foreign advertising done here, it
could have been got very easily, to satisfy her
and those
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satisfied about this  subject. No
such  exhaustive enquiry is required for
that

Then there is the other part of the
Resolution which is that Government should
ensure that the advertising of Government
sponsored companies, statutory
corporations, railways and firms which
enjoy financial assistance or protection from
Government, isdone through Indian
advertising agencies only.  So the
Resolution wants the Government to ensure
this and | would  like to  analyse this
part of the Resolution before coming to the
Government's policy.  The Resolution

refers to Government sponsored
companies, statutory  corporations,
railways and  firms which enjoy financial
assistance or protection from

Government. These cover practically 90
per cent of  the concerns in this country,
because as hon. Members are aware, a large
amount of business in this country gets pro-
tection in the form of import duties, import
restrictions, export  restrictions and so
on, so that our concerns might prosper and
might  not have unfair competition from
outside. So it means that Government will
have to enforce that on  practically the
major part of Indian industries and the

Resolution asks  that all their
advertisements must be done only
through  Indian agencies. However

desirable that might be, | am afraid it is not a
practical suggestion and | am afraid it will
not be possible to accept such a suggestion.

I would, however, like to say a
few words regarding the spirit of the
Resolution and firstly | might be per
mitted to..............

SHRI B. C. GHOSE: If the hon.
Minister had omitted that portion of
it and confined himself only to the
others, to public undertakings,
railways and public corporations

Dr. B. V. RESKAR: | am giving an
opinion on the Resolution; | am not
opposing or supporting the Resolution

Advertisina Agencies
SHRI B. C. GHOSE: But what is your
answer?

Dr. B. V. KESKAR: If you will let me
finish, I am just coming to that. | am saying
that this proposition in the Resolution is not a
practical proposition.

As far as the other part which can be
practical and about which | am now going
to express myself, | would like first of all
to say one word regarding advertisements
and another word regarding Government
policy in general. We have to
remember before we come to any conclusion
regarding the matter of advertisements
that there are certain reasons why we find in
this country a  dominance by foreign
advertising agencies. Firstly,  advertisement
is not a medium which we in this
country have  been  accustomed to very
much for influencing public opinion.
You will find that from the very beginning it
was the foreign agencies which began a
large-scale use of advertisement,
whether through posters or newspapers and it is
they who brought to the notice of
Indians the  importance of  this medium.
Even today, the situation is—probably an
unfortunate situation —that Indian
industries, that is, industries which are
entirely controlled and owned by Indians, are
not so much interested in  advertising as
foreign business—whether it is
foreign owned industries or Indian concerns
doing  foreign  business, importing and so
on. They give a greater importance to
advertisement; they give a larger amount of
money to advertisement though it cannot be
said that Indian industry or business is so
small that it cannot afford to give a large
amount of  money for advertisement. The
reason probably is that we do not realise the
importance of advertisement as much as the
foreign concerns do. They feel that by
advertising they could increase to a very great
extent the sale of their goods; probably, our
people do not feel that there is, any necessity
for them to waste money on advertisement in
order to sell their goods.
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Whatever might be the reason, it is undeniable
that our businessmen and industrialists have
been rather reluctant to invest any money in
the advertising business. That is one of the
reasons why you find such a dominance of
foreign business agencies in this country. As
far as Government's policy is concerned, |
have had occasion, many a time, on the floor
of this House to explain our general policy. |
might straightway say that as far as the spirit
of that part of the Resolution is concerned, the
part which concerns Government agencies or
firms under Government control,
Government's policy has been that we should
see that Indian concerns are encouraged and
preference is given to Indian advertising agen-
cies, wherever possible. That is not simply a
pious wish or a pious sympathy expressed on
the floor of the House. During the last four or
four-and-half years, we have made a sys-
tematic effort to see not only that more and
more business is given to Tndian advertising
agencies but also "that Indian advertising is
put on a rounder footing. This, of course, can
only be done indirectly by Government
because Government has nothing to do with
that business directly. Hon. Members will find
from the .statistics that our business has been
;given more and more to Indian agencies.
During the last few years, we have reduced
every year whatever business used to be given
to foreign concerns. When | say ‘foreign
concerns', | mean concerns controlled "by
foreigners. That business has been reduced
and more and more business has been given to
Indian agencies. | might here immediately .say
this. Mr. Mahanty said that we should have a
separate unit for ourselves. Perhaps he does
not know that we have got our own advertising
unit  which draws up advertisements,
decorations, posters, etc. We are already
issuing a large amount of advertisement direct
to the papers. | am thankful to hirn for the sug-
gestion but I might inform him'that it has
already been acted upon to a ;great extent.
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SHRI B. C. GHOSE: Is it true, for instance
of the Airlines Corporation, that material is
handed over to the foreign concerns which
earn a commission and do very little
work?

Dr. B. V. KESKAR: What | was saying
was regarding the general policy of
Government. | am coming to the other aspect
but now | am giving this background in order
that Members might understand the position
that we are taking in this matter. | am
explaining one or two points and if hon.
Members would listen to me and put
questions afterwards, | am quite prepared to
answer them.

Mrs. Alva said something about an answer
that | gave. It has been quoted two or three
times here and so | might clarify it. The
question should first be understood. She
asked, "Why does not Government give all
these advertisements to Indian agencies"? |
replied, "Because the Indian agencies are not
up to the standard". | said, "Certain Indian
agencies were not up to the standard"! The
question was of giving all Government
advertisements to Indian agencies; it was not
for giving more and more. If the question had
been put in that form. | would have certainly
accepted the suggestion. The question was
that all Government advertisements should be
immediately given over to Indian agencies. A
few years back we had given certain
advertisements and we had difficulties; that
programme was not carried out properly and
we found that unless an agency has the
technique and the knowledge and equipment
to put through large-scale advertisements, we
might be in difficulties if we want that agency
to carry out a big campaign on behalf of
Government. That, however, does not mean
that we have left off others. We are giving
more and more and there are certainly a
number of Indian agencies which are quite
good and satisfactory. Now, those agencies
might not be able to work on such a scale as
we would like them to do and the moment
they are in a position to do so, we will
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over the other agencies which are foreign
controlled. This is what |have to say
regarding our general position.

I would now come to the specific parts of the
Resolution. The Resolution concerns not only
Government or our general policy which
has been discussed here many times—I take it
that Members know what our policy is or even
are in general agreement with our policy—but
deals also with the railways and the
autonomous corporations. We have had
certain difficulties with regard to these; |
cannot deny that. The  difficulty has been
that though the railways function under a
Ministry, they are such a big undertaking
that  they have been functioning historically
on their own. The various zonal railways
and others have been  carrying on I their
business in a very autonomous way and,
therefore, they have been j placing their
advertisements according to their policy or
at their own discretion.  With regard to
the autonomous corporations, the position is
not yet very clear. There has been a
view that the corporations being
autonomous should be allowed to do things
in their own way. To what extent extends
autonomy and to what extent extends
Government control has been something which
has not been clearly defined and that is one of
the reasons why in this matter hon. Members
have found certain discrepancies and, if |
might say so, something which they consider is
not proper, that is, encouragement given to
Eoreign controlled  business and no
preference being given to the Indian agencies.
I might immediately inform tion. Members that
we have taken up :his question, that is, there
should be io contradictory position  taken
by government in general and the auto-lomous
corporations or the railways, rhis matter is
being pursued and | im quite certain that we
will come :0 a satisfactory conclusion
very :oon. | hope Members will  realise hat
because the question of the jxtent of the
autonomy of the corpo-r anions was in
question, a decision
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could not be taken off-hand because-
the corporations have to run efficient
ly. Some of them are big business
undertakings and we do not want any
decision to be taken which will come
in the way of their functioning effi
ciently. That is one of the reasons
why we have thought over the matter

carefully before taking up any defi
nite attitude but | might assure the
hon. mover of this Resolution and
other friends who have spoken that

this point had been taken up and 1
think a satisfactory solution will be
arrived. At the same time | might
say with regard to even this part of
the question that it would be a cate
gorical order to say—which certainly
the Resolution does—that all adver
tising work should be given to Indian
advertising  agencies only. It makes
it binding on us and it is not possi
ble for Government to accept such a
directive  because | hope  Members
will realise what was quite rightly
said by Mr. Ghose, that this is a very

specialised business and let us
support it in the way we want to
have ............

MH. DEPUTY CHAIRMAN: Will you
take more time?

DRr. B. V. KESKAR: Five minutes more. If
you like I can speak after lunch.

MRr. DEPUTY CHAIRMAN: You may
continue after lunch. The House stands
adjourned till 2-30 in the afternoon.

The House then adjourned for
lunch at one minute past one of the
clock.

The House reassembled after lunch at half
past two of the clock, MR. DEPUTY
CHAIRMAN in the Chair.

Dr. B. V. KESKAR: | was observing, Sir,
that when suggestions are made regarding the
switching over of Government advertisements
to Indian concerns only we have to bear in
mind that advertisement or advertising as .
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a business is a very specialised sort of job. We
should not think that advertising means
preparing some motif for decorations or
displaying it here and there or putting in some
advertisements in newspapers. It is where
there are large campaigns to be organised that
technical skill in advertising comes into play
and it is there unfortunately that due to what |
said before, namely, due to Indians including
businessmen and industrialists not being
interested in advertisement or publicity, our
country is a little backward. | do not mean to
say that we will not get that technical skill or
that imagination. Probably it is there latent,
but it, has not developed because there is no
demand for it. Slowly it is developing and |
am sure that soon we will have people with
that technical skill and that imagination which
can plan big campaigns, etc. Therefore |
would request hon. Members that, when they
suggest that Government should give
advertising business to Indian concerns, they
should look to the practical side of it also.

As | said at the very beginning, I am
entirely in sympathy with the objective, and
more and more of our business is being
transferred to Indian advertising agencies.
And, if it is not done en bloc, the reasons are
those which | stated just before. | therefore
feel that it would not be possible for me to
accept the Resolution though, with the
operative part of it, | am in full sympathy.

| was greatly interested to listen to the very
nice and reasonable speech delivered by my
friend, Mr. Bhupesh Gupta, with which |
entirely agree except in one thing. He was still
very critical that we are giving a large share of
our advertisements to foreign companies. |
have shown you before, Sir, that the share of
the foreign agencies has decreased steadily
and, as | said, we are decreasing it purposely
in a gradual way. Our bbjective is to see that
more and more goes to Indian agencies and
competent Indian agencies. | hope the mover
of the Resolution will not press
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me to accept the Resolution because,. as | said,
one part of it is unnecessary and the categorical
imperative that has been put in the Resolution
makes it rather difficult to operate. As far as
Government's general policy is concerned,
regarding the question of autonomous
corporation which has been brought forward in
the Resolution and to which probably the
Resolution is mainly directed, | might assure
hon. Members that steps are being taken to see
that there is coordination and a general
overriding policy regarding Government
advertisements, and | hope that very soon you
will not have to complain that there is a
contradiction or discrepancy in this matter.

That is all | have to say regarding the
Resolution.

SHRI V. K. DHAGE: Mr. Deputy
Chairman, Sir, we have listened to a very well
reasoned speech by Mrs. Alva on this subject.
She has taken a very long time in making out
a case with regard to the Resolution that she
has moved. Also the views expressed by other

Members here have been very much
interesting.

Dr. Keskar seems to have pointed
out certain difficulties in the matter
of his accepting this  Resolution.

Nevertheless he  has
full sympathy with
of the Resolution. With your permis
sion, Sir, | might move an amend
ment to the Resolution that has been
moved by Mrs. Alva and it reads as
follows............

expressed  his
the operative part

MR. DEPUTY CHAIRMAN: Did you
show it to the hon. Minister?

SHRI'V. K. DHAGE: | have done so.

DR. B. V. KESKAR: | have got some paper
with me, but will you read it please?

SHRI'V. K. DHAGE: Sir, | beg to-move:
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"That ior the original Resolution the
following be substituted, namely : —

'Having regard to the stronghold of
foreign-owned and foreign-controlled
advertising agencies on the business of
advertising in the country, this House is
of opinion that with a view to encourage
Indian-controlled and  Indian-owned
advertising agencies Government should
show preference to Indian-controlled and
Indian-owned advertising agencies in the
matter of advertising done by Railways,
Government  companies,  Statutory
corporations, Public Service
Commissions and such other concerns
including advertising done by
Government in general."

I think, Sir, this amended Resolution is
in full accord with the views expressed by
the hon. Minister in the House just now,
and | hope he will be pleased to accept this
form of the Resolution. | also appeal to
"Mrs. Alva that instead of the Resolution
that she has proposed, this amendment may
be accepted by her.

Mp. DEPUTY CHAIRMAN: Does the
hon. Minister accept it?

DR. B. V. KESKAR: Well, Sir, | would
have no objection to accepting this in this
form because, as | have expressed, this is
the general outlook of Government in this
matter.

MR. DEPUTY CHAIRMAN: Does the
mover accept the amended Resolution?

SHRIMATI VIOLET ALVA: Sir, | was still
reading this amendment. | am grateful, | don't
mind if it goes in this form, in this amended
fbrm, but | would like to press a few points in
a sense. The Minister has shown a great deal
of sympathy to this subject that was being
discussed from this morning. | am grateful to
all the Members who spoke on this. Reso-
lution because they have accepted the
underlying principle. We may have varied
opinions as to how it should j
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be worded, strongly or persuasively
or any other way. In any case the
amendment as given by Mr. Dhage is
acceptable to me and is acceptable
also to the Minister. | have no objec
tion but, Sir, | want the Ministry ol
Information and Broadcasting %D bear
a few points in mind. No. 1 is: Why
is the picture continuing to be lop
sided. | mean the ratio 72 per cent to

28 per cent? It does not change.
Mr. Saksena  talked about rigid
nationalism. We are not talking of
rigid  nationalism, maybe | have
expressed it in  my Resolution, this
rigid nationalism, but it comes

because.............

Dr. B. V. KESKAR: Advertising business
is in the private sector and the question can' be
with regard to Government advertisements
only. Of course what Mrs. Alva said regarding
advertising as a whole might be true. Yet I do
not know what we can do in the matter as far
as the private sector is concerned.

SHRIMATI VIOLET ALVA: The Gov-
verment can do a great deal because the
Government, though it may carry a very small
percentage of advertising, can create a new
psychology in the Indian business world in the
sense that whatever advertisement they carry
is prestige advertisement and they can give a
lead that Indians must go to Indian agencies.
That is one thing.

Another thing that | wanted to press also is:
When we talk of Indian advertising agencies
we always talk of their not being up to date,
not competent, incompetent—are the phrases
used. But | would like to know how can they
become competent if they are not financially
sound and how can they be financially sound
unless we ourselves back them?

Dr. B; V. KESKAR: Itis a vicious circle.

SHRIMATI VIOLET ALVA: It has to be
broken somewhere. | am very happy, Sir, that
the Minister has given us an assurance that he
will take it
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up with the Railway Ministry and the othter
Ministries and that the Government are
already discussing the matter. We are at a
happy stage when we shall break this vicious
circle and definitely take a right turn .towards
the right thing.

Then about training of personnel. As yet in
India these advertising agencies which do
such big business have not undertaken any
training for the staff. | think a suggestion was
thrown out by somebody that the Government
also should take interest in seeing. that proper
personnel is trained for the advertising
business. | think it is very necessary.

With these few points | accept the
amendment that Mr. Dhage has moved.

MR. DEPUTY CHAIRMAN: I will put the
amended Resolution to the House. The
question is:

"That for the original Resolution, the
following be substituted; namely: —

'Having regard to the stronghold
of  foreign-owned and foreign-con-
trolled advertising agencies on the
business of advertising in the coun
try; this House is of opinion that
with a view to encourage Indian-
controlled and Indian-owned  adver
tising agencies, Government should
show preference to  Indian-control
led and Indian-owned  advertising
agencies in the matter of advertising
done by Railways, Government com
panies. Statutory corporations,
Public ~ Service ~ Commissions  and
such other concerns including adver
tising done by Government in gene
ral.' "

The motion was adopted.

MRr. DEPUTY CHAIRMAN: The
Resolution is adopted, as amended.

RESOLUTION RE: FIXATION OF
CEILING FOR INDIVIDUAL INCOMES

SHRI B. K. MUKERJEE (Uttar Pradesh):
Sir, I move the following Resolution:

"This House is of opinion that
Government should take necessary
steps, by legislation or otherwise, to
fix a ceiling for individual incomes at
Rs. 25,000 per year, and as a first step
towards the fixation of such ceiling,
determine the maximum emolument to
be drawn by any Civil Servant under
the Central Government at a sum not
exceeding Rs. 1,800 per month."

Mr. Deputy Chairman, Sir, the intention of
this Resolution is very clear and | do not know
if there will be even the slightest opposition to
it. However, as there may be certain Members
in some corner of this House belonging to the
privileged class who may plead ignorance of
the aspirations and demands of the people of
this country, with a view to direct them to the
right path, | will now like to offer a few points
for their consideration so that they may leave
the path that they, have been treading, so long
which, in my opinion, is antisocial. | hope the
privileged people of this country will mend
their ways hereafter and try to fall in line with
the people and support the aspirations and
demands of the people of this country.

Sir, the country is just starting on the
second Five Year Plan. The first Five Year
Plan is just over and the Planning
Commission has stated in the Introduction to
the second Plan:

"Thg. first five year plan ends in March,
1956. Its approach and outlook are” part of
our common thinking. It has prepared the
way for achieving the socialist pattern of
society."

The Introduction further says that the
National Development Council directed
the  Planning  Commis-



